FORM B

PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy
Board of India (Liquidation Process)Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
SARE REALTY PROJECTS PRIVATE LIMITED

S1. No. PARTICULARS DETAILS
1. Name of corporate debtor SARE REALTY PROJECTS PRIVATE
LIMITED
2. | Date of incorporation of corporate debtor 16/10/2007
3. | Authority under which corporate debtor is Registrar of Companies, Delhi
incorporated /Registered
4. Corporate Identity No. / Limited Liability U45400DL2007PTC169466
Identification No.of corporate debtor
5. | Address of the registered office and principal Registered Office: .
office (if any) ofcorporate debtor 6, 383C Bank Street, Munirka, New
Delhi- 110067
Project Office:-
‘Sare Meadowvillte’, Old GST Road,
Kolatthur Village, Singaperumal Koil,
Chengalpattu, Kancheepuram District,
Tamilnadu.
6. | Date of closure of Insolvency Resolution Process {09.09.2024 (Copy of order received on
13.09.2024)
7. | Liquidation commencement date of corporate 09.09.2024
debtor
8. | Name and registration number of the Santanu Kumar Samanta
insolvency professionalacting as liquidator Registration No IBBI/IPA-001/IP-P-
02324/2020-2021/13511
9. | Address and e-mail of the liquidator, as C'17Q’ Golf View Apartments, Saket
registered with theBoard Delh}-l 10017
Email: santanukumar@yahoo.com
10. | Address and e-mail to be used for Immaculate Resolution Professionals
correspondence with the liquidator Private Limited, Unit No. 112,. First Floor,
(Claims are to be sent on this email only) Tower-A, Spazedge Commercial
y Complex, Sector-47, Sohna Road,
Gurgaon-122018
Email: - cirpsrppl@gmail.com
11. | Last date for submission of claims 09.10.2024

Notice is hereby given that the National Company Law Tribunal, Bench-I1l, New Delhi has ordered
commencement of liquidation of the SARE REALTY PROJECTS PRIVATE LIMITED on
09.09.2024.

The stakeholders of SARE REALTY PROJECTS PRIVATE LIMITED are hereby called upon to submit
their claims with proof on or before 09.10.2024, to the liquidator at the address mentioned against item

No.10.

The financial creditors shall submit their claims with proof by electronic means only. All othercreditors
may submit the claims with the proof in person, by post or by electronic means. Submission of false or
misleading proof of claims shall attract penalties.



mailto:santanukumar@yahoo.com

’%L&xl k Nork Bk \X. /

(Santanu Kumar Samanta)

Liquidator

In the Matter of M/s Sare Realty Projects Private Limited

Registration Number: IBBI/IPA-001/1P-P-02324/2020-2021/13511
Registered Address: C-170, Golf View Apartments, Saket Delhi-110017
Email For Correspondence- cirpsrppl@gmail.com

Email: Registered with IBBI — santanukumar@yahoo.com

Date: - 16.09.2024
Place: - New Delhi
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ADDENDUM TO THE RED HERRING PROSPECTUS DATED SEPTEMBER 7, 2024 (“ADDENDUM”) AND PUBLIC ANNNOUNCEMENT

Patental investors may note the following: redeemabie non-cumulative preference shares of €10 each to 66T 500,000 divided into 103,500,000 equity shares of £5 each and 15,000,000 redeemable non-cumulative
1. Pursuant to the notfication released by the General Adminssiration Department, Government of Maharashtra on September 13, 2024, the official date of public holiday on preference shares of 10 gach, Accordingly, details of the authorised share capital of our Cormgany, as disdosed in section fitked “Capitsl Sfvcture” on page 35 of the RHP,
occasion of Eid-e-Milad was changed from Maonday, September 16, 2024 to Wednesday, September 18, 2024, in Maharashtra, Further, Reserve Bank of India vide its press stand updatad for such change.
rebease dated September 14, 2024 also changad the pubse holiday on account of Eid-e-Milad to Wednesday, September 18, 2024, Considering the change in banking Further, as a consequence of the increase in the autharised share capital of our Company, the details of the amendments to the Memorandum of Associztion of sur Company
holiday and in orderto avoid inconvanianca to prospective investors, who wene axpecting the Bid'Offer Period to close on'Wednasday, September 18, 2024, our Company in in the 10 years immediately preceding the date of the Red Herring Prospecius as desclosed in the section fitked *History and Certain Corporate Maliers - Amendments fo the
consuitation with the Book Running Lead Managers. has decided to extend the Bid/Cffer Peniod by one Workang Day. Accordingly, the Bid! Offer Closing Date is now revised Memarandum of Association ‘on pages 195-196 of the RHP stand updated in the manner set out below:
to Thursday, September 19, 2024, AN references (o the Bal/Offer Closing Date and the Bid/Ofer Period shall sland updated i all relevant places in the RHP. Further, on -
account of change in the Bid/Ofer Closing Date from Wednesday, September 18, 2024 to Thursday, Septembaer 19, 2024, the indicative timelines menfionad in the section Date of Shareholders Nihare of Amendrnent
titled *Terms of fhe Offer—Bid ffer Programme”on page 369 of the BEHP =fand updated as sei cut below: Resolution/ Effective Date
Bid | Offer Programme September 16, 2024 Clause V of the Memorandum of Association was amended to reflect the increase in the authorised share capital of
2 e the Company from $650,000,000 divided into 100,000,000 equity shares of 5 each and 15,000,000 redeemable
: : non-cumulative preference sharas of $10 each to TB67 500,000 divided into 103,500,000 equity shares of ¥5 each
Bid/Offer Closing Date" Thursday, September 19, 2024 and 15,000,000 redeemable non-cumulative preference shares of T10 each.
Eimattstion of Qasis:of ANotwian: Wil the Deeignaied Stock Exchangs Qrvoe atiou Eiiday. Septembar 20,0024 Additionally, the disclosure under ‘Management's Discussion and Analysis of Financial Condition and Resulls of Operations - Sigrificant Developments affer March 31, 2024
Initiation of refunds (if any. for Anchor Investors)iunblocking of funds from ASBA On or about Monday, September 23, 2024 that may affact our future results of operations "on page 338 of the RHP will be sultably updated te include above details of ingrease in our Company's authorisad share capital
Credit of Equity Shares to dematerialised accounts of Allottees On or about Monday, September 23, 2024 inthe Frospactus.
A . . : it : e (of . .
Commencement of trading of the Equity Shares on the Stock Exchanges On or about Tuesday, September 24, 2024 [1Ofer related matersad including the abndged prospectus and Bid cum Application Form, stand updated with the above mentioned information, a5 applicable.

The RHP and all the other Offer related material shall be read in conjunction with this Addendum. The information in this Addendum supplamants and updates the informaticn in
"UPI Mandale Acceplance Timedines for all Bidders who have bidon Seplember 13, 2024 and Sepfember 16, 2024 shall be - Wednesday, September 18, 2024 up to 5.00 PM the RHE. Relevant changes will be reflected in the Prospectus to be filed with the RoC., the SEBI and the Stock Exchanges. However, this Addendum does not refiect all the

UFY Mamdafe Accepiance Timelines for &)l Bidders who bid on September 17, 2024, September 18, 2024 and September 19, 2024 zhall be - Thursday, September 19, 2024 changes that hava occurrad betwesn the date of filing of the RHP and the date hereof. and acoordingly does not include all the changes and/or updatas that will be includead in the
up o 500 PM Prospectus. Flease note that the information included in the RHP will be suitably updated, including to the extent stated in this Addendum, as may be applicable, in the
2. Pursuantio a resolution passad by our Board at their meeting dated September 15, 2024 and a resolution passad by the Shareholders at their extraordinary general mesting | Prospectus, as and when filed with tha RoC_tha 3EEl and the Stock Exchangas.

dated September 16, 2024, our Company mereased its authorised share capital from F650,000.000 divded wnto 100,000,000 equity shares of I35 each and 15,000,000 | Al capitalized terms used in this Addendurm shall, uniess the contiext otherwise reguires, have the same meaning as ascribed in the RHP.

BOOK RUNNING LEAD MANAGERS REGISTRAR TO THE OFFER COMPANY SECRETARY AND COMPLIANCE OFFICER
kotak’ LINKIntime S 5 -
JM FINANCIAL irvestment Bankiis = 216 Sarat Bose Road, 2° Floor, Kolkata 700 020, West Bengal, India
- Tel: 491 33 2485 B519
JM Financial Limited Kotak Mahindra Capital Company Limited Link Intime India Private Limited Email: investorsiwestcong.com
T Floor, Cnergy, Appasahed Marathe Marg, Prabhadewi, Mumbai - 400 025 27 BKLC, 17 Floor, Plot No. € - 27, °G° Block, Bandra Kurla Complex C-101, 1st Floor, 247 Park, L.B.S. Marg, Vikhroll West, Mumbai - 400 083 e ' T :
Maharashira, India Bandra (East), Mumbai - 400 051, Maharashira, India Maharashtra, India Investors may contact the Company Secretary and Compliance Dfficer or the
Telephone: +91 22 6630 3030/ +91 22 6630 3262 Telephone: 81 22 4336 0000 Tel: +91 81 0811 4849 Rgraliariio 116 Cifler in- 3n6 64 any. prsCiar oc DUel-Li el gheeaice:
E-mail : westemcarmiers.ipo@jmfl.com E-mail: westerncarriers ipokotak.com E-mail: westerncamiers ipod@linkintime.coin inchuding nan-receipt of letlers of Aliotment, noa-credit of Aliotted Equity Shares in the
Investor grievance e-mail ; grievance.ibdi@imfl.com Website: hitps:iinvesimentbank kotak.com Investor grievance e-mail: westerncamiers ipofdinkintime.co.in respaciive baneficiary account, non-recaipt of refund orders or non-receipt of funds by
Website : www.jmfl.com Investor Grievance ID: kmccredressal @kotak.com Website: www linkintime.coin electronic mode, etc. For all Offer related queries and for redressal of complaints,
Contact Person : Prachae Dhuri Contact Person: Ganash Rane Contact Person: Shanti Gopalkrishnan Inveslors may alsowrite o the BRLMs
SEBI Registration No. : INMOOGO10361 SEBI| Reqistration Ma.: INMDOOOOSET04 SEBI Registration No.: INROOOO04058
For Western Carriers (India) Limited
On behall of the Board of Directors
Sl
Place: Kolkata Sapna Kochar
Date: Saptember 16, 2024 Company Sacretary and Campliance Officer

Western Carriors (India) Limited is propoging, subjact to recaipt of requisite approvats, market conditions and other considerations, 1o undartake an initial public offering of its Equity Shares and has fed tha RHF with RoC. The RHP is available on tha website of the Company at www wesiam-carmiars.com, the wabsite of SEBI at www.sabi gov.in, wabsites of the
Stock Exchangesie., BSE Limited and Mational Siock Exchange of India Limited at www. bseindia.com and www.nseindia.com, respectvely. and is available on the websites of the BRLMs, i.e., JM Financial Limited and Kotak Mahindra Capital Company Limited atwww jmifl.com and hitps:/finvestmentbank kotak com, respectively. Any potential investors shoutd
nate that investment in equity shares imvalves a high degree of risk and for delads relabing o such nsk, please see the sachon enlitied ‘Risk Factors of the RHP. Polential investors should nat rely on the DRHP far making any investment decision and instead should place reliance on the RHP

This announcemant does not constiute an offer of the Equity Shares for sale in any jurisdiction, including the United States, and the Equity Sharas may not be offered or sold in the United States absent ragistration under the US Secunties Act of 1933 or an exemption from reqistration. Any public affering of the Equity Shares to be made in the Uniled States will be
made by means of a prospechss that may be obtained from the Company and that will contain detaled information about the Company and management, as well as financial statements. However, the Equity Shares are not being offered or soldin the United States.
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Clix Capital Services Pvt. Ltd. (Clix) ‘ EAST CUAST RMLWAY “IMPORTANT

Registered Office: Aggarwal Corporate Tower, Plot No. 23, 5th Floor, Govind Lal Sikka Marg,

ﬁ TﬁTA CAPITAL LIMITED

e & 1|I'I ~loor, Peninsuia Business Park,

Rajendra Place, New Delhi-110008 File No. DRM/Engg/KUR/24-25/ Whi . . (anpatreo Kad: ared, M - 4
ilst re is taken prior ek - b e g b I Pockin

POSSESSION NOTICE (Appendix IV) Rule 8(1) E-Tendar(58, Dt. 12.09.2024 a s ggceep?ar?cg P gf ranch Address: 15t Flcar, Puthuran Plaza zlion, M G Road, Cochi
Whereas the Authorized officer of CLIX CAPITAL SERVICES PVT. LTD. (Clix),a Non- Banking Tender No. : e-TenderSouthKUR-187- advertising copy, it is not SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY
Financial Company duly incorporated and registered under the Companies Act, 1956, having its 2024, Dtd. 06.09.2024 bl t C f it (Under Rule B{6) RAW Rule 9(1) of the Security interast (Enforcement) Rules 2002)
Registered Office at: Aggarwal Corporate Tower, Plot No. 23, 5th Floor, Govind Lal Sikka Marg, LEET L H PROVISION OF 32 NOS. possible o verily . Is E-Auction Sale Nolice for Sale of Immovable Assels under the Securitisation and Reconstruction
Rajendra Place, New Delhi- 110008, under the provisions of the Securitisation and GOOMTIES (AUTO CUM GATE contents. The Indian of Fnancial Assels and Enforcement of Secunty Interest Acl, 2002 read with proviso fz Rule 8(5)
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 OF 2002) GODMTY) IN CONNECTION WITH AUTO Express Limited cannot riw Rule g“fnnrﬂww’enu Rutes, 2004,
(hereinafter referred to as "Act") and in exercise of the powers conferred under Section 13(2) of SECTION IN BHUSANDPUR (BEOP be held responsible for _ Py HBT0; MR, _EE_E!JEHLU!ME

' ' ' CTHY USA UR (B3DP]- This is to inform that Tata Capital Ltd. (TCL) & 8 non-banking finance company and
the Act read with Rule 3 of the Security Interest (Enforcement) Rule, 2002 issued a Demand h tent f : ! o | -

. . i : - GANJAM (GAM) SECTION UNDER THE such contents, nor for any incorporated under the provisions of the Companies Act, 1956 and having its registered office
Notice to the following borrowers and co-borrowers to repay the amount mentioned in the . : . -

o withi - i nati i JURISDICTION ASSISTANT DIVISIONAL loss or damage incurred at Peninsula Business Park, Tower A, 11th Floor, Ganpatrao Kadam Marg, Lower Parel,
notice within 60 days from the date of receipt of the said notice. The borrower/Guarantor having ! Kburmhisi 400013 and-a branch iffia fgpins o Kerala (*Braxeh™s. That vid
failed to repay the amount, notice is hereby given to the borrower and the public in general that ENGINEER (ADEN)/BALUGAON OF as a result of transactions ﬂllflj-“;f;EElEIj 91, ?Tiﬁ*ﬂm{?‘;lrﬁaiﬁr;:ﬁénu?; :'ﬂ Eiafﬁﬁn;ﬁ:ﬁﬂgr' F:rhr:rl:-zh hai. IEI.IUIE
the undersigned has taken possession of the property described herein below in exercise of KHURDA ROAD DIVISION. with companies, associa- sanclinid (he Sohere. of Afririaamant behﬁeny Tata Capital Financial El‘:er':-':ces L"ﬂllﬂﬁ
powers conferred on him under sub-section (4) of Section 13 of.Act read with Rule 8 of the orox. cost of the work : IR tions or individuals “TCFSLY) and Tala Cleantech Dgapllal Limited {“TCCLY as transferors and Tata Capital
Security Interest (Enforgement) Rule§, 2002 on as per under mentlone_d Date. The borrower in Lakh, EMD: ¢ 8,51,100.00, Completion advertising in its newspa- Limited "TCL") as transfaree under the provisions of Sections 23010 232 read with Section 65
particular and the public in general is hereby cautioned not to deal with the property and any period : 15 (Fiftoen) Months bers or  Publications and other applicabla provisians of the Companies Act, 2013 [“sald Scheme’), In tarms thereol,

dealings with the property will be subject to the charge of “CLIX" and interest other charges TCFSL and TCCL (Transferor Companies) aiong with its undertaking have merged with TCL,

thereon. The attention of the Borrower is invited to provisions of sub-section (8) of section 13 of Tender closing Date & Time: Bl We therefore recommend as & going concern, Ingether wilh a8 the properbies, assets, rights, benefils, interest, duties,
the Act, in respect of time available, to redeem the secured asset. hrs. of 27.09.2024 that readers make obligations, llabiliies, contracts, agreaments, secunties ete. w.e.d. 04.01.2024. In pursuance
Mo manual offers sent by PostiCourienFax i iri of the said Order and the Scheme, &# the facility documents executed by TCFSL and all
Name & Address of Borrower/Co-Borrower : 1. ANNAI MULLAI EDUCATION AND SOCIAL ¥ necessary Inquiries . ; per el / : - < :
SERVICE TRUST NO. 1, MULLAI NAGAR, GANDHI NAGAR-POST NEYVELI, VADAKUTHU, or in persan shall be accepled against such before sending any ::{ﬁ}gg?&"g;n{;f:gm'g?;;ni';tﬁ;uﬁi‘ﬂf;ﬁ_‘gn‘?m'}'ilﬁﬂnﬁf{mfgm thus the TCL Is
TAMILNADU-607303. 2. UMAPATHY RAMADURAI S/0 RAMADURAI, 3. UMAPATHY e-lenders. moni r entering int plies o ST ) SR 1 s T .
JAYALAKSHMI W/ UMAPATHY, 4. RAVEENDRANATH U S/0 UMAPATHY, All Residing at - Complete Information Inchiding e-lender onies or entering Into Nole s hreby given to he pubéc n generl and n paricuar t e belon BoronerlCo
L ' ; 3 TTOEr T 1 | gl LR
23A, SOUTH STREET, VADAKUTHU, CUDDALORE, TAMILNADU-607303. documents of tha above s-tander is any agreements with ':' 2 o ATEE e Bropetly MRTGAgRd 1o ke Law e

iSacured CraditorMCL), the Possession of which has been aken by the Autharized Officer

advertisers or otherwise of Tata Capital Limited [Secured Creditor), pursuant to nofice under Sechion 13(2) of the

available in websits © www.ireps.gow.in

Demand Notice Dated : 28-May-2024 , Date of Possession : 11.09.2024 Mot 1 The prospeciive Iancerers 2t advised acting on an advertise- Securitisaton and Reconstrucion of Financial Assets and Enforcement of Securty Intsrest
Amount of Demand Notice : Rs. 1,42,47,872.84/- (rupees one crore forty two lacs forty b revisit the website 10 (Ten) days before ment Iin any manner Act 2002 {SARFAES] Act) (Mo 54 of 2002). The following immovable properties will be sold
seven thousand eight hundred seventy two and eighty four paisa only) as on 20-May-2024. s ki chozing of tander 1o note any whatsoever. Registered on 10th Eﬂlilﬂﬂf’lﬂw. Eﬂi‘l ﬂll'l ~As is where is basis™ & "As is what is and whatever
' 34 ; there is & without recourse basis".
Details of Property : ALL THAT PIECE AND PARCEL OF LANDS & BUILDING THEREON CORMIGRE CONGMESRN 1 S or T tncer: letters are not accep;ed Wheraas the sale of secured assst s lo be mads b recover the sacured debt and whareas
MEASURING 95 NINETY FIVE CENTS, COMPRISED IN NEW SURVEY NO.44/2A-0.38.50 ARES OUT Divisional Railway Manager (Engg.) In response to box FIEp 3o e L AR OF 6. P I RNG 00 (Rabusn, THIWA LRI Thty Sic Lakiis)
OF 0.75.00 ARES BEFORE SURVEY N0.44/2-1.20.00 ARES. CORRESPONDING OLD SURVEY PR-530/P(24-25 Khurda Read number advertisement. BE0B79D 28 on 11 18,3024 from E“m“‘“'w' H tﬂﬁn;ﬂ et U e“ﬁ:ﬁfﬂ:{"h
NO.4/1B-AC.0.95 CENT OUT OF AC.3.14. SITUATED AT VADAKUTHU VILLAGE, KURINJIPADI UNION, RAJESHKUMAR, S/o. RAJENDRAN T N, 11410, Rajesh Bhavan, Muthoor Post,
KURINJIPADI TALUK, CUDDALORE DISTRICT, SITUATED WITHIN THE REGISTRATION DISTRICT OF Perumthuruthy, Thirevalla, Muthoor, Pathanamihitta Dist, Pin- 89 107; (2) Mrs. Preni Mohan
CUDDALORE AND SUB REGISTRATION DISTRICT OF VADALUR LAND BOUNDED ON THE NORTH BY: @ ARULMIGU KAILAS ANATHASWAMY TEMPLE K, Wio. K R Ei&sﬁkuf‘nﬂn 1410, Rajesh Bhavan, Muthoor Past, Feru[mtl:url.ll:h'g,', Thiruvalla,
PROPERTY BELONGS TO ANNADURAI, SOUTH BY: PROPERTY BELONGS TO VAITHILINGAM, EAST BRAMMADESAM, AMBASAMUDRAM TALUK, TIRUNELVELI DISTRICT Muthoor, Pathanamihétta Disi, Pin- 683107; (3) Mr. Rajendran Thundiyil Raman, 1410,
BY: VEGAKKOLLAI ROAD, WEST BY: PROPERTY BELONGS TO CHINNADURAI AND OTHERS E-Tender Notice No. 1/2024, Dated: 13.09.2024 E&gﬁ:} H?E var, r.mqy;;;trh F'icsl Femmhun::hg.- leljnmsglaé r.;;uh:-cr F;Hm?]nagthﬂa qéir Pin-
n n i iai i _ invi A rs. aKuman R I'ﬂl'l Ly Iy arman |':'I|Eb-\. Evan,
Date: 11.09.2024 Authorised Officer glndu Religious & Charitable Endowments Department, e tenders are |nV|_ted frqm the eligible HR & CE I‘-.-'|u1J'||:H:|rF‘|:|]Eﬁ Perumthurthy, Thlrun‘Tra. Muthoor. Fathanamgta Dist, Pin- 689107: (5] M.
. Clix Cavital Services Pvt. Ltd. epartment Approved Sthapathi (Contractors) by the Executive Officer, Arulmigu Kailasanathaswamy Temple, ; gl
Place: CUDDALORE P Brammadesam, Ambasamudram Taluk, Tirunelvelil District for the following work Aramana Restaurant mﬁm“n"d by its Managing Partner Mr. K R Rajeshkumar,
’ ’ : 9 - Building Mo 279, Ward No VI, Parngara Gramma Panchayath, Perumthuruthy Post,
sl. Approximate , kavumbhagom Village, Thiruvalla Taluk, Pin- 682107
No. Name of Work Value(R(g )Work EMD Period Motice is heneby given that, in the absence of any postponement! discontinuance ‘;%ftra& sale,
- - - : fhe said progerty shall be sold By E-Auclion at 02:00 .M, on ths said on 10th Day of Oclober,
FORM B Repairs and Restoration work in 2024 by TCL, having its branch office at 18t Floor, Puthuran Plaza, KPCC Junction, M G
PUBLIC ANNOUNCEMENT ’ Arulmigu Kailasanathaswamy Temple,| Rs.4,01,83,996 Rs.2.11.000~ | 12 Months Road, Cochin, Kerala- 682011,
{Regulation 12 of the Insolvency and Bankruptcy Board of India Brammadesam, Ambasamudram Taluk,| (Include GST) B The seated E- Auction fior the purchase of the property along with EMD Demand Draft shall be
Liquidation Process) Regulations, 2016) Tirunelveli District recsived by the Authorized Officer of the TATA CAPITAL LIMITED bi 05:00 P.M. on the said
FOR “"E M'TEN"':"H OF THE STAKEHOLDERS OF 1. For Tender Documents Visit - https://tntenders.gov.in G3th Dayu!ﬂc.ln-l?er, il T
: ALTY PROJECTS PRIVATE LIMITED : 2. Last date and time for Submission of Tender documents 08.10.2024 upto 3.00 P.M. Description of Secured Assets P'n;ﬁ%esﬂnn ﬂEEEFH\'E EIE’"“'-
& No.| Particubars Detalls 3. Date and Time of opening of the e-tender 08.10.2024 at 4.00 P.M. Constructivel | Price Rs.) E“E’EE?”
G = T M. Shanmugajothi, Thakkar D. Jeyanthi, Executive Officer Ehysucal
| féame of corporate debdor | SARE H!M.T'I" PROJECTS PRIVATE LIMITED Arulmigu Kailasanathaswamy Temple Arulmigu Kailasanathaswamy Temple T - i
2 I .E'B'|E of incorporation .[If. eorporate | 15.1[:'-?5":]? Brammadesam, Ambasamudram Taluk, Tirunelveli District DIPR/3728/TENDER/2024 Brammadesam, Ambasamudram Taluk, Tirunelveli District |||-'1.!| that is FHI‘t and Efﬂpﬂf‘l}r of immowvable Fa. Rz,
oo propert | a-:ém-eaﬁu_nrg Efﬂ ?A;aa .iﬁ”ﬂ' 1,55,27,000)- 15,52, 700/-
3 i .:.mhunrg'Lnner-,..,.'nir:hnnrpr:-rareteﬂlnr:ﬂagiﬁlﬁ:uf-ﬂm.pamﬁs.[_!'anl Ch “Ov B h :::nﬂt:]ﬁ‘r a:ﬁw}??sﬂggiﬂém;fn H:gf 1%’:5::?%:5 [Em;
| isincarporated Registered _ A= T sfem _— _a,fl""ﬁ' o ;ﬁeﬁsE Ealnscmi No. 36117, Block No @ (Old Sy no. 54104) in Five Lakh(s)| Lakhis)
4| Corpoeate identity No. | Limited| UAS400DLZ007PTC163466 Bank of India ol Fiocr, Ho.Jl, (0 No. 1), Eratida Sired, [Kuttappuzha Village together with a _ Twenty | Fifty Two
I |Hh|"'|| |"|EITII|i|:.1'.H1E H':'. |.-|f nmr“re 5 ; . Ehﬂﬂﬂa"ﬁﬂu B{”u Ph I u“'ﬁ'ﬁn?‘ﬁl Eﬁmﬂn. ]rEstE I'Itlal- h“lldiﬂ bE&Frnﬁ nnﬂr HI:I Fhmuﬂl SEan TM“,!and
| debear Relatipnsiiop beyona fanfng Email : Overseas.Chennaif@bankofindia.co.in 27/613/410{1) in Thiruvalla Municipality Thousand | Seven
5, Address of the registered office and | Registered Dffice: &, 3830 Bank Strest, Mumirka, [Soe Rule-B[1)] :T:]I':hﬂ':ﬁ:eﬁgﬂﬁﬂ;‘hziﬁhﬂdﬁuﬁﬁ?gg Only} Hundred
i i ool oA POSSESSION NOTICE (For Immovable Properties) registered in Thiruvalla SRO. Boundaries: Only)
' ,; e i i inacii Gl e Whareas the undergigned baing the Authorised Officer of Bank of India undar the East : Municipal Road; South : Property of
:{gnl'ﬁ:rnu;m:ﬁﬁlqt‘;:ua_lfm'ﬂ:duﬂm' \henqalpat, Sacurifisation and Reconsfruction of Financial Assets and Enforcement of Security Ramalloor; West @ Property of Konnoth;
e e R - Interest Act, 2002 and in exercise of powers conferred under Section 13{12) read with North: Road.
q-:smmcilunlgrgselg of Insolvency (o o o oo 13.08:2009 rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice dated The description of the property that will be put up for sale s i the Schedule, Movable
i : i 13.09.2024) 27.05.2024 calling upon the borrowsr Mr, Ramesh.T.5, (Borrower & Mortgagor) and articles/House hold inventory if any lyng insade and withen secured assed as descnbed above
7. | Lmuidation commencement date of | 09,08 2024 Mrs. Geetha.R (Co-Borrower) fo repay the amount mentioned in the notice being shall not be available for sale skong with secured assel untl and unless specifically described
| corparai debtor Rs. 77,67,245.83 (Rupees Seventy Seven Lakhs Sixty Seven Thousand Two in auction sale notice. The sake will also be stopped , amount due s aforesaid, interest and
8. heame and rﬂgﬁ‘;rallun ul.urlhl.r af the | ?;anjanu_h:mr:ar&aman!a Hundred Forty Five and paise Eighty Three) for Cash Credit Account and costs (induding the cost of the 5ale]ran=,' tendered to the '‘Authorzed Officer’ or proof is given
'I'IHD‘-*H"EJ-' professional acheg a5 B!IISE-MJF o a : 7 T P to hes sabisfachion that the amount of such secured debl, mleres! and cosis has been paid. Al

9 | Address and e-mail of the fiquidatar, as -:: ?u dm'mpwﬁ.pannprvq aam Dplm 11amy persan, having any duly to perform in connection wih this sale shall, however, directly or

registerad with the Rioard | Email: sartanatkumaniyan. cam ;grét:g ID?,E-;:;-;:;";EE::{;:;E:E and expenses incurred by bank within 60 days from Il'ldlrEI.'-lly bid for, acquire or attempt to acqure an '”tﬁﬁét'g,':hegﬂ::f'pﬂm sold, -Fhe EEIE shall
[ N W e ey alon vrade LI W _ ) be subypect 10 the rules/conddtions prescribed under the SARFAES| Act, 2002, The E-aucton
e gﬂﬂ:fr::;mﬂﬂr;jﬂteﬁn:'jkrﬁﬂﬂue IIII:ISEEEE: mm'a‘u;ateﬁzsmﬂ:_?:HF::;E?EII::‘;TI:EEFLHQEA_;H;E:LE;E The borrower having failed to repay the amouni, nolice is hereby given to the will Iabh,?:-cphcg through portal hitps:/ibankauctions.in on 10th Day of Oclober, 2024
(Clains are 1o be sent on his emal | Commenca G'nmu!-::n. Cppkar-dT. Ea:lll!nﬂ Adiad, barroweer and tha pubilic In ganeral thal the undersignad has laken passession of the tIE[‘i'.IE':EI'I 0200 PAA tu 03:00 PM with unlimited g;-clens.b::-n of 10 |_'n|n-r.11e5 each, Al the Bids
anly) Gurpaan-122018 property described herein below in exercise of powers conferred on him under sub- submitted for the purchase of the property shall be accompanied by Eamest Money as
' | Email: - cirpsrpgli@pmal. corn section (4) of section 13 of SARFAES| Act read with rule & of the Security Interest mentioned above by way of a Uemand Draft favoring the “TATA CAPITAL LIMITED"
11, | Lasidateforsubmissionofclams | 09,10 2024 (Enforcament) Rules, 2002 on this the 137 day of September of the year 2024: Eg.ﬁﬁ hﬁﬁ?ﬂ E;F:ﬁ?%ﬂﬂfpt;& progerty may be done on 27th Day of September,
Nofice is hereby given that the National Company Law Tribunal, Bench-I!, New Delhi has b -;lan‘lculalr SCLIAS AU ERG T Deneral B Hechy. GRATlianes mat lo el Note: The intending bidders may contact Tata Capital Lid at Mobile No. 8691005238/ Authorized
ordered commencement of fiquidation of the SARE REALTY PROJECTS PRIVATE gtine ety and sy esing VTS Popary Wl e SUBIEL (0 918 cliais bt Bank Qffcer M. Rakesh Dawny Kokkattu,, Emal id: rakesh kokhatiu@iatacapital.com and Mobie
UHITIEIJ e e of India Tor an amount Rs. :11,35.,535-?01- .I:F-'tupa-a-t. Fnrty. One LEIii.h!i Thirty Mine No. +3162B2658079. - . B o
ot gk : Thousand Nine Hundred Thirty Six and paise Seventy) wiih further interesi thereon For dedgiled ferms and condilions of the Sale, please refer fo fhe link provided in secursd
The stakeholders of SARE REALTY PROJECGTS PRIVATE LIMITED are hereby called upon i applicable interest from 09.04.2024. creditor'swebsie, i e, hitps:ibit.ly4goJTEN.
to submit their cfaims with proof on or befors 09.10.2024, io the liquidaior at the address The borrower's | guarantor's attention is invited to- provisions of sub-seclion (8) of Place: Cochin [Kerala) Sdl- Authorized Officer
mentioned against item Na.10. section 13 of the Act, in respactof time available, to redeem the secured assets. Qa_te: 17:08-10 Tata Capital l'"“'i'_t"jﬂ
The financial credifors shall submii their claims with praof by alectronic means only. Al Description of the Immovable Property - SCHEDULE-A : All that piece and parcel
other-craditors may submif the claims with the proof in person, by past or by elecironic of a Residential Flat bearing Flat No. F-2, 1si Floor, having Plinth Area 958 Sq.ft
Means. submission of false or misieading proof of claims shall attract penaltes. (inclusive of all common areas) togeathar with 416.8 Sq. it Undivided share of land out
[Santanu Kumar Samanta) of 2120 S5q. ft. (1836 S5q.ft. along with the commaon passage 284 Sq.ft) bubding known
Liguidator as "PEARL APARTMENT by RAMDEV" situated al Plot Mo 38/10, Nettal Garden, 2
I fhe Matter of M/s Sare Realty Projecis Private Limited Street, Perambur, Chennai - 800 011 in Perambur Village, comprised in Old Survey
Registration Number: IBSI1PA-001/1P-P-02324/2020-2021/13511 No.852/7, Block No.46, New Survey No. 852/24, within the Perambur Taluk, Chennai
Registered Address: C-170, Goll View Apartments, Saket Delni-170017 District and the entire land being Bounded on the : MNorth by | Propaerty belongs to
Place: New Detlhi Email For Correspondence- cirpsipph@grmad com Dharani, Baskaran and Chandru, South by Govinda Naicker Land and Building, East
Dale - 16-00-2024 Email: Registered with 1BBI - santanubkumar@yahoo. com by : Perumal Naicker Land, West by : Common Passage. Measuring on the : North o

South an Eastern side - 54 feat, Narth to South on Western side | 54 feet, East to West
on Morthern side | 34 faet, East to West on Southern side @ 34 feat, situated within the
Registration District of CENTRAL CHEMMAI and Sub Registration District of
PURASAWALEAM, SCHEDULE-B : Undivided share of 416.80 sg.ft a5 manficned in

Schedule -A
Date : 13.09.2024 Authorised Officer
Place: Chennai Bank of India

.. . .. . financialexp.epapkin .. . .. QIENNAVKOCHI
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Criminal Court. Ludhiana

complaint-138 negotiable instrument act
In The Court Of Ms. Lovepreet Kaur
Swaich JMIC, Ludhiana

Kotak Mahindra Bank
Vs.

M/s Swastik Stones
CNR NO: PBLD03-005024-2021
COMA/1740/2021
Notice To: 1) M/s Swastik Stones
Address- Through Its Prop/auth Sign
Swapnita Jain R/o D-5 Ward No 18
Cb Heights Sarju Bagicha Telipara
Bilaspur Chhatisgarh
Whereas it has been proved to the
satisfaction of this court that you the
accused above named cannot be served
in the ordnary way of service. Hence this
proclamation under section 82 CRPC is
hereby issued against you with a
direction that you should appear
personally before this court on 18-10-
2024 at 10:00 a.m. or within 30 days from
the date of publication of this
proclamation take notice that, in default
of your part to appear as directed above
the above said case will be heard and
determined as per law, in your absence
Given under my hand and the seal of the
court. for details logon to:
https://highcourtchd.gov.in/?trs=district_n
otice&district=ludhiana  JMIC Ludhiana

TENDER NOTICE FOR
REGIMENTAL SHOP AT
1 WIRELESS EXPERIMENTAL

CENTRE, BRAR SQUARE
DELHI CANTT

(1) Itis to inform that 1 Wireless Experimental
Centre Shopping Complex, Brar Square,
Delhi Cantt is inviting tender from War
Widows, Disabled Soldiers, Ex-Servicemen
and Spouse/ widows of Ex- Servicemen for
allotment of the Regimental Shop for
(Cafeteria alongwith seating area) at 1
Wireless Experimental Centre, Brar Square,
Delhi Cantt-110010 on contractual basis for
a period of five years with a three years
cooling off/break period.

Interested candidates are requested to
submit their application to The
Commandant, 1 Wireless Experimental
Centre, Brar Square, Delhi Cantt- 110010
by 27 September 2024.

The application form and terms and
conditions are available at main gate 1
Wireless Experimental Centre, Brar
Square, Delhi Cantt. The candidates
desirous of applying for the allotment of]
shop may obtain prescribed application
form along with terms/condition in person
on payment of Rs 200/- (Rupees Two
Hundred only) (Non refundable) by 21

@

©)]

September 2024.
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SARE REALTY PROJECTS PRIVATE LIMITED {2 aecur Bellshinb am,;r.mps"mmhﬁqamEnﬁiﬁa-hfﬂﬂﬁthmn R 2lan NoAGals ) TR i po, D reocn Thee undersigned baing the Authorized Oficer of ICKC] Home Finance Company Limited under the Securdisation. Reconstuction of Financial Assals
5 No. F'.I'Ilmrl'ars I]-uh!llt The bormowen's havi ralhbtl b {Ea Lnﬁ amount, notice |5 hereby glven i e bomowen’s arﬁ[hgg.gjlr nl'??ﬂeral F’|a1 the undersigned b sllag and Enlarcament of Security InlerastAck, 2002 and in axancsa of the powars canfermed undar sachon 13 (12} read with Ruke 3 of the Secunly Interest
- possaszion of {he propartylies d EB*‘ TR E'EI|L'I'-'-'II'IE!:':E!f¢hr|} reeanlarmad an himbes un Behoi 134 ) of the-sad Aot redd with {Enforcemant) ndas 2102, issued demand nolices upon the barrowers mentaned befow, 5o rapay the amouni menfizned in iha nolice within 60 days
_1 | N-:IIIr'.-IJ|GJr|.ILII-=. EdLLI.-;n SARE REALTY PROJECTS PRIVATE LIMITED Ik said HE?-Q‘I"I'.I'H da sn*al'lllu-rleui a-gdlrsluaah Bicount fram the date of receind of the said nolice.,
2 Dale of Incorporation of corparats | 16/30:2007 e ggﬂa'i‘er & partillor and e puia n genc ol s bieretny coulianed ot ia geal wilh ine properiines and sy degling wilh e rogartyfiee wil oo A the borrower Taded 1o repay the amount, natice | hareby given Lo the borrower and the public in genaeral that the undersyned has ken possession
: | dnbinr |3|m5_.;:. éun ?Egl]ur'-[fﬂfﬁm m'h:fme r]regpg{; aflime avadabée. o redesm Eg,emr a5gahs, afthe proparty dascried herein balow in exercise af powars conferred an him/ her under Seckion 13(4) of the said Act read with Rule 8 of the =aid nulas an
| fusthonty mder which coeparate debior Hnglﬁlrrlrml:'.{lmpf.qms. Delhi 5 P N ol ita Rt sy Date of Description Of The e balow-mentoned detas. The bnrrn'.:.'erﬂ perticudar and e publicingeneral is hereby caulioned nat o deal with (b praperly and sy dealings with the
| Bincomorated egistered | I No,  Account BorroweriCo- Notice Outstanding Possession Property Morigaged praperty wit b sutjectb the charge of KCKA Homz Finance Company Limited
4 Corporate Mdentity Mo, / Limited| U454000L2007PTC 1 Ao466 No. BoerowsriGusrantor]  Dat Taken Iif- HﬂmE ﬂe Borromes/ Description of property! ﬂﬁ:ﬂ 2;"“’.?5:1" Hame
Liatlity Identificasian No. of corparate 1.| NHUGRP/ itya Basu | 13.06.2024 | Rs. 5,01,439.08 (Rupees | 16-09-2024 | Al That Part and Parced of Unit Ne- PSQ, R1-FF- Mo | can Recourt Humibar Dats of Possession in Demand m“ §
| debior S _ 0215/ 212821 Maryna Five Lacs One Thousand | (Symbelic) | 15, Block-C1, The Palm Square, Village- Notice (Rs.) i
5 Address of the raglslaEd office and| Registered Office: B, 2830 Bank Sireat, Munirka, B.0: Greenpark |Batrakova F-fﬁ.:rngﬂ:;j_nmpdﬂTé;rErl:J{;u Badshahpur, Sector-66, Gurgaon, Haryana- 1. | Likhi Chand {Bomower),  |Fhot Mo.58, Knaare Mo 116012,13,1401, 1712, 18,19, Varka Maua Badkhal OT-06-2024  |Cantral Delhi-
principal afiice {if any) af corparae | Mew Dadl- 110067 S b 122001 Bimla [Co-Bormowes], Tahgil and Disinict Fardabad- 121002, Area Measuring 100 Sq. Ga| (Ref. LAN As. Farol Bagh-8
debanr Project Office:- 'Sara Meadpwwite’, Old G357 Foad, PLACE:- GREENPARK, DATE:- 17.09.2024 AUTHORIZED OFFICER, PNB HOUSING FINANCE LTD, Mahesh (Co-Borrower),  [NO. LHDEBODD01333204), Bounded By- Narlh: Pial Mo 5T, Soulh; Pl 18,24 833/-
Hiodzithair Village, Sinpapenema Kol Chengalpatiu, LHORBADOO 1333224, Mo 584, East: Rasta 15 fi, Wast: Desgar.f Date of Passession- 12-5ap-24
Kanehespuram Distrct, Tamdnadu. . : i 2. |Likhi Chand (Bomower), |Plol No.58, Khasra Mo 116M2,13,141, 1772, 18,19, Vaaka Mausa Badkhal 07-06-2024  [Cantral Dalhi-
B Date of closure of Insolvency DR.09.2024 SMFG SMFG India HI:H'I'IE Finance Co. Ltd. Bimla {Co-Barnower), Tahal and Distict Fandabad: 121002, Area Maasuring 100.5q. Gaj (Ref. LAN Fs Karol Bagh-B
Resoiution Process {Copy of orer recetved on 13.09.2024) Grihashakti (Formerly Fullerton India Home Finance Co. Ltd.) Mahesh {Co-Borower), |NO. LHDKBI0001339208). Bounded By- North: Plot Mo 57, South: Piot 85,525.84)-
R [T T e o T s R Corpaeate OIL : 503 & 504, 57 Floor, G-Block, Insipre B, BEC Makn Rosd, Bandrs Burka Congle. Bandra (€], Mumbal-400 051 LHOKBOOOO 330208,  |Np 594, East; Rasta 15 F, West Deagar. Date of Fossession- 12-Sep-24
Bl 2 i T —— o * 4 L 1 -
cglrp-:urm o Regd, O, ; Megh Towers, 2Floor, Ok No. 307, New Na, 165, Poonamalee High Rrad Madwrawoyal, Chenna - 500 095 The atove-menticried barrawers(s) guaraniors(s)are heeeby given 3 30 day notice 1o repay e amount, aise e manigaged properties wil be soid on e
B | Mase:and reqisiistion nardiar of T | Saniasn i S POSSESSION NOTICE FOR IMMOVABLE PROPERTY [(Appendix IV) Rule 8({1)] expiry of 30 days from the date of publication of §is Mofice, as parthe provisions under he Rules 8 and Bof Security Inferest (Enforcament) Rules 2002,

I|.."_J!-atve: Sepiember 18, 2024, Place: Faridabad Authorized Cfficer, ICICI Home Finance Company Umitedj

WHEREAS the undersigned being the Authorized Otficer of SMFG India Home Finance Go. Lid, (Foemarly Fullarton India Home Finance
Co. Lbd) & Howsing Finance Company [duly registered with Nafional Housing Bank (Fully Owned by RBI)| (hersinafier referred to a3
"BMHFC"Y under Secuitisation and Reconsiruction of Financlal Assests-and Enforcement of Secunfy Interasi Act, 2002 (54 of 2002),
and in exercise of the powers conferred under Section 13(12) raad with Rule 3-of the Security Interest (Enforcement) Rules, 2002 issued

maohegncy polessional acling as
figguidatar

Acddress and e-mall o 1he liguidatar, as
registerad with e Board

Regisiraticn Ma

{ 1BBKIPA-001,/1P-P-02324/2030- 202113511
C-170, Goll View Apartrments, Saket Delhi-110017
Emiail: santanukumandiyahos com
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GRO U GRO CAPITAL LIMITED

10. | Address and e-mai to be used lor)
cyraspandence with the'  bguidator

immaculate Rezaluton Prafesssonals Private Limiled,
Lmil Mo 172 Fest Floor Tawes-A, Spazedge

Demand Motice dated mantioned below under Section 1342} of the sald Act calling vpon you being the bormowers (names mentioned
beiow) torepay the amount mertioned in the said natice and intarest thereon within 60 days from he date of receipt of the said notica, The

4ih Floor, Tower 3, Equinox Business Park, LBS Road, Kurla, Mumbai 400070

(Claims are 1o be senl an thiz email

Commargial Complex, Sector-47

Sokma  Raad,

andy) Gurgaon-122018
. | Emait: - cipsrpplimgmail.com
1 Lastdate for submessonof claims 0810202

L

m

Place: New Delhl
Date - 16-08-2024

MITED on 09.09.2024,

entioned againsi tam Mo 10,

Motice is hereby given that the National Company Law Tribunal, Bench-H, New Dethi has
ordered commencement of liquidation of the SARE REALTY PROJECTS PRIVATE

The stakeholders of SARE REALTY PROJECTS PRIVATE LIMITED are hereby caled upon
fo submit thelr claims with proof on or before 09.10,.2024, to the liquidator af the addrass

The financial craditors shalt submit their claims with proof by elecironic means-anly. All
other creditors may submit the claims with the proof in person, by post or by electronic
means. Submizssion of false or misleading proof of claims shall stiract penalties.

(Gantany Kumar Samanta)
Liquidator

In the Matier of M/s Sare Realty Projects Private Limiled
Registration Number; IBELIPA-00IP-P-02324/2020-2021/13511

Registered Address: C-
Emall For Correspondence- cigsmppl@Egmail.com
Email; Registered with IBBI - sanfanukumangyahoo.com

170, Goif View Apariments, Saket Defhi-110017

iTi Reqd.

TATA CAPITAL LIMITED

Office: 11th Floor, Tower A, Peninsula Business Park,

TATA Ganpatrao Kadam Marg, Lower Parel, Mumhbai-400013.
POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

d

ale ol the saxd nabics

(As per Appendix [V read with Rule 8(1) of the Security Interest Enforcement Rules, 2002)

This |5 to infarm thal Tata Capital Ltd(TCL) |5 @ non-banking finance company and
incomporated wnder the provisions of the Companses Acd, 1956 and having is reqistered office af
Peninsula Business Park, Tower &, 11th Floor, Ganpalras Kadam Marg, Lowar Parel, Mumbai-
{0013 and a branch office amongsl ofhar places al New Dalki (*Branch™). Thal vide Crders
dated 2411 2023, the Mational Company Law Trbunal {NCLT) Mumbai has duly sanclioned the
=eheme of Arrangement bebwean Tala Capilal Financial Services Limited (*TCFSL" and Tala
Cleantech Cagital Limitad (*TCCL") a5 Iransferors and Tala Capital Limited (TCLT as
lrarsferes under the provisions of Seclions 230 o 232 read wilh Sechion 6 and other
apolicabls provisions of the Companias Act, 2013 sad Schame”). In lerms Ihereof, TCFSLand
TCCL (Transharer Companies) alang with its underlaking have merged with TCL, as a going
cancem, [opethar with all he prapertias, assals, assals, rights, benefils, mierest, dulies,
obiigalions, liabiliies, conlracts, agreaments, sacurilies ele. wel 01.01.2024. In purseance of
the zaid Order and the Scheme, all the facility documents axeculed by TCFSL and all
oudslandng in respact thereol slood bransferred o Applicant Campany and thus the TCL is
endilled o ciaim fhe same from the [Barrowsers/ Co-Bormawars | in arms therepd,

Whereas, the undersigned being the Authodzad Officer of the Tata Capital Lid, under the
Securilizabion and Reconstruction of Financial Assels and Enforcament of Secundy Inlaresi Act,
2002 and in akerciss of powars conferred ynder seclion 13(12) read with Rule 3 of the Securnly
Intzrest (Enforcement) Rules, 2002, ssued a Demand Motice — 15th June 2024 as balow
calling wpon he Bomrowers fo repay the amount menfionad in the notice within §0 days fram the

bormowers mentioaed herein below aving fziled 1o repay the amount, notics & hereby given to the borrowers mentioned harein besow: and
[ the pubiic m ganeral thal the undersigned has Taken Possession of the praperty described haren below m axarcise of powers conlarmad
on-me under sub-section {4} of Section 13 of the Act read with Rule B of the Security Interest (Enforcemant) Rules, 2002, The bomawers
mentioned hera in above in parficelar and the pablc in general are hareby caltionad nol to deal wilth 5aid proparty and any dealings with
the praperty will be subject io the charge of "SMHFC" for an amount as menticnad herein under and interest thereon.

81 | Name of the Borrower(s) Description of Secured Assets Demand Notlce Date of
Wo.| [ Guarantoris) LAN (Immovable Property) Date & Amount Pogsession
LAN :- 11.05.2024
151:‘2;:;131:? Property i, &, House Measuring 450 Sq. Mirs., (Within Lal 1Hsmi§:§t?f::r:isl
Dora) Siuated A1 Village © Avongad, Tehsil & Dist Kamal Vide ¥ 14.09.2024
&b Phoola Ram franster Deed No. 102111 Dated 27.12 2014 Thirty Thousand Six
2. Kavita ' e o Hundred Seventy Only)
Win. Naresh Kumar as on 08,05.2024
5 o ; 1 14.06.2024
LAN :- Proparty PRl having area measuring 200 5q. Yds., comprsed R, 15.56,830/-
617439511340968 in Khasra No. 1823 V 1824 Khewat and Khata No. 1529/2512 {Rs Fiﬂell.n I:ath Filty
2 | 1. Kavila Sushil Kumar, |Situated at Kasa Bash (Mew Basti) Narwana Tehsil Marwana, St-: Thousand Eight 14.09.2024
2. Sushil, Dist. Jind, »Boundaries - -Morth ;- Rajbir: -South ;- Street 15 Hmm“m."m ['.‘r'.lﬂ
3. Sukh Dei, Ft. wide; «Easl - Plat of Chandkorl, «West :- Street 20 Ft. wide a5 0 12.06,2024
House Maasurng area 312148 5q. vds., i-a. 10 Mara 4 Sarsal
beirg 31/11403 share out of 190 Kanal 1 Maria comprised in 14.06. 2024
LAN :- Khawat No, 72, Situatad at Vislage © Khizrabad, Tehsil | Assand Rs. 21,04,514/-
3 6114395112601 60 Disti. Kamal, =Boundaries - -Morth :- 33 Feel & inch Plof of | (Rs. Twenty Dne Lakh 14.00.2024
1. Didar Singh, Rattan Singh, S/o. Jivan Singh; =South :- 40 Feel 6 inch House ] Four Thousand Five g
2. Ravinder Kaur, of Gurnam Singh, 5/o Gurcharan Singh; -East :- 73 Feet 7 imch| Hundred Fourteen
House of Bakha Singh, 570 Tahal Singh: -Weast © 43 Feet 5 Inch |Only) a5 on 12,06, 2024
+30 fest 3 Inch Gali bare Azm.
Sd/-
Aurthorized Qifscer,

Place : Kamnal / Jind, Haryana SMFG INDIA HOME FINANCE CO. LTD.

Date : 14.09.2024 {Formery Fullerton india Home Finance Co. Lid)
PIRAMAL CAPITAL & HOUSING FINANCE LTD.
Piramal {(Formerly Known as Dewan Housing Finance Corporation Lid. ) CIN:Lo5910MH1984PLC032635
Finance Registerad Office: Unfl No.-6M .6k Floor Piramal Amill Budding, Piramal Agastva Corporate Park, Kamani

Juncion, Opp. Fira Slsdion, LES Marp, Kuda (wesl) Mumabai-S00070-T +31 22 3802 4000
Branch Office :Linik Mo, 01 & 09, Ground Floor, GO-ITL Korth Ex Tower Plod o A=D, Medsli Subhash Place, New Defhi-

110034 & Plolno-6, Block-4 2rd Floge, Secter 2, Malda - 201301
POSSESSION NOTICE For Immovable Property as per Rule 84(1)

of the Security Interest (Enforcement) Rules, 2002 and Appendix- IV

Wharaas, the undarsigned baing the Awthonzed Officer of Piramal Capital & Housing Finence Lid. (Farmerly Known as Dewan Housing Financs
Corporation Lidy unger the:Secuntzation and Reconstniction of Firancal Assets and Enforcement of Secunty Interest Act 2002 and in exercize of
poweds confarmad undarsackion 1301 2) read with Buta 3 of the Securily Inlensst [Entorcemant) Rubas 2002, Damand Modica(s) issued by e Authonsed
Ceficer of the company to the Bomrowar{s) [ Guaranion's) mentionad henzin balow to repay the amouni manfioned in the nobice within 80 davs fram the
date of receptof the said nofice, The bormower haning faied b repay e amount, nobice & hereby given 1o the Barmowen(s )/ Guarantor(s} and the public
in gararal thal tha undersignad has taken Possession of the praparty descrbed hemain balaw in axencse of powers conferrad on him under Sub-Saclion
(4] of the Saction 13 of the said Act raed with Rule 8 of the Security nterast Enfarcement rules, 2002, The borrower's afention i imeded to provisions of
suly ~section (8] of section 13 of the Act, i respect of lime avallabie, o redeem the secured-assets. The borrowes in particuar and 1ha public in genaral
ana hiesaby caubionad ol (o deal with tha groperty and any deatngs wilh Bie proparty Wil be subsct 1o fe charge of Pramal Capital & Howsng Financa

costs el

The Borrowers, having failed o repay the amaunt, nofioe is hersby given fa the Borrowers, in
parbicutar and fhe publs, in general, Ihal the undarsigned hes akan Symbohic'Consiniclive
Possession of the properly deseribad herain bedow in exercse of powers conferrad an him urder
Seclion 1304} read with Ruks 8 of fhe said Axl
The Bormawers, in parliculss, and the publicin general, are heraby caubioned not io deal with the
prapery and ary dealings with the propedy will be subjdd 1o the-charge of the Tala Capital
Limited, for a0 emount réfsmed b below along with mnberest thereon and penal mberest, charges,
from dabé of demand nodice,
[The borrower's atbention is invited o provisions of sub-seclion (B} of section 13 of the
At inrespect of time available, fo redeem the secured assets,)

Lid. (Formedy Known 8z Dewan Hasing Financa Congoration LEd) far an amoant a3 menbioned herginundarwith inferest theraon

POSSESSION NOTICE APPENDIX IV (See rule 8(1)) (For Immovable Properly)

Wihereas, the undersigned being the Authorized Officer of UGRO Capital Limited, having its registerad affice at 4t Floor, Tower 3,
Equinox Business Park, LES Road, Kerla, Mumbai 400070, under the Securitisation and Reconstruction of Bnancial Assats and
Enforcement of Securty Interest Act, 2002 (54 of 2002) and in exarcise of the powers conferred under Saction 13 (12) read with rule 3
of the Sacurity interest (Enforcemant) Rules, 2002, issuad a demand notice to rapay the amount mentionad in tha notice togather with
interast thereon, within 60 days from the date of receipt of the said notice, The borrowers having failed o repay the amount, nofice is
heraby given to the borrowers and the public in general that the undersigned has faken pessession of the property described herein
below in exercise of powers conferred on him under sub-section (4) of Bection 13 of the Act read with Rule & of the said rules of the
=ecurity Interest (Enforcement) Rules 2002 .on the day, manth and yearmentoned belaw, The bormowers in particular and the public in
general is hereby cautioned not to deal with the property and any dealings with the property will be subject to the charge of LGRO
Capital Limited for the amount mentioned in the notice togethar with interest theraon. The barrower's attention is invited to provisions
af sub-saction (8) of section 13 of tha Act, in respect of time availabke, to redeem the seoured assets

BORROWER DETAILS Demand Notice POSSESSION
1. W/s Priyank Road Lines 2. Mr. Charan Singh 3. Mr. Mohit Kumar | Demand Notice dated 18.05.2025 DATE
4. Mrs. Suneeta Loan Accounl Number; HCFDELSEC00001032182 & | for an amound of Rs. 31,35,147/- | 16-00-2024
HCFDELSECOD0D1033073 as on 09.05.2024

Mortgaged Property : “All thal part and parcel of the immovable property being Residential House, area measuring 480 sq.
yards i.e., 402.32 Sq. Mtr, out of Khata No 94, Khasra No. 439, situated in the area of Village Tilpata Karanwas, Pargana &
Tehsil Dadri, District Gautam Budh Nagar, Uttar Pradesh 201306. Butted and bounded on the East by Plot Rajbir, onthe west by
Piot Dheeraj, onthe North by Land Seller, on the South by Rasta 12Ft wide."

Date :18.09.2024. Place; Delhi s~ aofam Bhattacharya - Authorised Officer - UGRO Capital Limited

Joy Torwer, © 20, 27 Floor, 114, C Block, Phase I Industrial &rea ,
Sachar 2, NOMUW, Gautssn Buddha Nagar Pttar Pradesl 3101
ZONAL OFFICE

Head Office: Lokmangal, 1501, Shivajinagar, Pune-5
POSSESSION NOTICE [Rule -8 (1)]
v "ﬂw (For Immovable Property)

Wharess, The undersgned beng the fMdbonsed Officer of the Eank.of Mahsrashita under the securitsaion and Recanstruction of Financial
#Ansets and Enforcement of Secunty ntenast Act, 2008, and in swarciss of the powers conferned under Sub-Saction {12) of Section 13 read with
Fufe B of the sacurity Interest{Enforcamant] Rula, 2032, issuad a Demand Motice dated meantianed below cafing upon the baormower and guaranbos
o repay oullanding amaunl (mentionad  below ) within 80 days from the dale of receipl of (he said Nodice, The Molics was sen by Regd, AD posi
and Spead Post

T'hs borrewar having feitad o repsy the smount, the undarsignad hes takan Symbaolie Possession. of the propenies describad herain balow n
evanEse ol power conferred on himvher under secticn 1304) of the said Act read wilh Rula 8 of ihe said rules on dales menioned below, The
barrowerin padicular and the public in ganeral is hereby caotioned not 1o deal with tha gropesdy and any gealings with tha propedies will be subjecl
ftoihe charge of BANK OF MAHARASHTRA, Piot No 113, Amrapali Green Apartments, Block [, Valbhay Khand, Indraguram, Ghaziabad-
201010 Braneh 1of anamount hersin abava menbaresd.

Thar borroreers altenton is irvited bothe provisions of sub-secbon 8 of Sec. 15 of theAcl in respect ol fime available, o redeem the secured assels

3B TS HETITG

Bank ul M.Jh.u.hhim

Date o
5. Name & Address of Details of Derrand Notice Amount
Nol Borrowers & Guarantor (5) Property T Daeol Due
Pussession Hotice

1.Mr. Prasahant Kumar S5/0 Dilip Bera|Equitable Morfgage of Residential] 28062024 A5, 83,34,001.00
1. |{Barrower) Prop:- M!s Rare Impaex Propery bearng 14-A-1, second & irterast and

Address:- IX/4668-A. Gali no. 2 , Ajit nagar,|floor, Mear Monga Hospital East| ————| othar charges i

Gancdhi Nagar , Delhi-110034 (Knehna Magar, Krishna Nagar,| 13.09.2024 EHpENSEs

Also At-  A-14, second fioor, Near Monga Defhi-110051 w.e.f. 28.06.2024

Hospital East Krishna Magar, Krishna Magar,|Admeasuring 186 sq yarde in the
East Delhl, Delhi-110051 name of Mrs Sandhya Bera Wi
2, - Mrs Sandhya Bera WO Dilip Bera|Dalp Bera

{Guarantoer) Boundarias as below:- Morth- Gali,
Add: A-14, second fleor, Near Monga HosplitallSouth- Gali, East- Property niot 5-A-
East Hrishma Nagar, Krishna Nagar, East Delhi, (1, Wiesl- Property no 13-0-1

banai@hotmallcom Also At Plod Mo, 0-20,
Basement Sidnarth Wagar, New Defhi-110014., 2,
Smt. Jhuma Barua Wio Ajay Barua Flat No 226-B,
Pocket C, st Floor, Sidharth Extn Mew Deiis
110014 Alsa At Plot Mo, 0-20, Basement Sidharth
Mapar, New Delhe110014

Loan Mame of Obligons) Legal Amount & Date of
Account Heir(s)/Legal Representative (s) Date of Demand| Symbolic
No. Molicas Possession
58001999 | 1. Ajay Barua Sfo Bikash Ranjen Barua Flat No. | Rs. 1,02, 72,598/ 16.09.2024
& 226-B, Pocket G, Ist Floor, Sidharth Exiension New | & 15 06.2024
BR2TEET | Delhi-110014 Mob: +91-9811272730 Email:

Description of Secured Assetsimmovabéz Properties: PROPERTY: 1 - FLAT WD 26 5 1M
POCKET C, SITUATED AT SIDHARTHA EXTENSION, NEW DELHI FIRST FLOOR DELH
110014, MORE PARTICULARY MEMNTIONED IN CONVEYANCE DEED DATED 111072004
DULY REGISTERED IN 5UB REGISTRAR OF ASSURANCES AS DOCUMENT NO.BSAE, IN
BOOK NO. I, VOLUME NO1250 OM PAGES 179180 REGISTERED ON 12110004,
PROPERTY: 2 - MCD NO. D-20, SIDHARTH NAGAR, WITH LAND MEASURING ABOUT 130
S0 YARDS, UNDERNEATH COMPRISED IN KHASEA KO 248, OF VILLAGE KILOKARI O
THE BASIS OF SALE DEEDS REGISTERED [N THE OFFICE OF SUB REGISTRAR:V, NEW
DELHI{ | }DOCUMENTS 10321, INADCL. BOOK, NO.1, VOLUME NO.5164, ONPAGES 25 TO
34, ONO7-07-2006, ANC | I ) DOCUMENT NC 18602, ADDL BOOK RO, VOLUME MO 5637
ONPAGES 01 TO 10 ON 23-11-2005 VIDE SALE DEED EXECUTED,

Date: 18.09.2024
Place: Delhi

Sdi- Authorised Officer,
Tata Capital Lid.

FORM A

PUBLIC ANNOUNCEMENT
{Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liguidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
GUARDIANS EMS PRIVATE LIMITED

PARTICULARS

DETAILS

NAME OF CORPORATE
PERSON

LIMITED

GUARDIANS EMS PRIVATE

DATE OF INCORPORATION
OF CORPORATE PERSON

14M10/2022

_| AUTHORITY UNDER WHICH
CORPORATE PERSON IS
INCORFORATED/
REGISTERED

Registrar of Companies, Delhi

CORPORATE IDENTITY
NUMBER / LIMITED LIABILITY
IDENTITY NUMBER OF
CORPORATE PERSON

La5110DL2022PTC405916

.| ADDRESS OF THE
REGISTERED OFFICE AND
PRINCIPAL OFFICE (IF ANY)
OF CORPORATE PERSON

2nd Floor Backside Office No.d4
Plot No.27 Uggarsain Park,
Dichaon Road, Najafgarh,
South-West Delhi, Delhi,
India, 110043

LIGUIDATION
COMMENCEMENT DATE OF
CORPORATE PERSON

September 14, 2024

NAME, ADDRESS,

EMAIL ADDRESS,
TELEPHONE NUMBER AND
THE REGISTRATION
NUMBER OF THE
LIQUIDATOR

Ms. Srilakshmi Purushotham

IEBI| Registration No.:
IBBI/IPA-001/IP-PO0951/2017-
201811571

Address: No 41, Patalamma Temple
Street, Basavanagudi, Near South End
Circle, Bangalore-560004, Karnataka
E-mail Id: sri@quruiana.com
Phone: 080 42 202020

.| LAST DATE FOR
SUBMISSION OF CLAIMS

Octobear 13, 2024

Motice is hereby given that Guardians EMS Private Limited has

commenced voluntary liguidation on September 14, 2024,

The stakeholders of Guardians EMS Private Limited are hereby
called upon to submit a proof of their claims, on or before October

13, 2024,

itemno. 7.

The financial creditors, if any, shall submit their proof of claims by
electronic means only. All other stakeholders may submit the proof
of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract

penallies.

to the liguidator at the address mentioned against

Sd/- Srilakshmi Purushotham

Date: September 15, 2024 Liquidator, IBBI Regn. No: IBEVIPA-001/

Place: Bengaluru

IP-P00951/2017-2018/11571

Date :17.00.2024

PIRAMAL CAPITAL & HOUSING FINANCE LTD.

Name of the Description of Secured Asset Demand Notice Date of b
Enmmﬂs, } Guﬂ'ﬂ!‘l‘l:ﬂrﬁ!} ",-“mﬂwg Fl'ﬂ'p'ﬂﬂj':l Date and Amadnt Possession Date - 17.09.2024 PLACE: GHAFIABAD Authorized Officer
{Loan Code Mo-01400004153), [ Mew | All tha Pact & Parced of Praparly - Flal Na- 51-009 | 250912023 for Rs. SB801420% | 1omoimza
Delhi-Branch), Vivhan Radhu | Ground Floor Shedio Servics Aarogyem, Haricwar | (Rupess Filly Eight Lakh Nty | ¢ semboic)
{Borrower) /Shivali  Radhu, Vivek | Harkdwar Saharanpur Litar Pradesh ;- 247663 Theusand Ona Hundred Forly Two |
Hadhu, Anjana Hadhu Paramaah Caly) . .
Swndicate Pvi Ltd |Co-Borrower) Yes Bank |_|m|ted
{Loan Code Nop-01400004154) (Mew | All the Part & Parced of Propery - Flal No 51012, | 26/09/2023 for Rs. 58911461 | qaxamozs - 4 YES BANK Regd. Off: Yes Bank House, Off Western Express Highway, Santacruz East, Mumbai,
Dali-Branch), Vivek Radhu |Borrower] | Ground Hugé harcgyam, Opp. Crvatal Woeld | (Rupeas Fifty Eight Lakh Ninely Cna { Symiaic) Maharashtra-40055, Website: www.yesbank.in
MBhivaji  RadhuVivek Radhu, Aniana | Yillbachedi Bajpulana Pargana Fookes Harigwar | Thousend One Hundred Foety S | e e .
Radhy,Parameah Syndicats Pyt Lid | Saharanpur Uttar Fradesh - 247663 Only) Publication of Notice u/s 13 (2) of the SARFAESI Act
{Co-Bomower| Notice is hereby given that the under mentioned borrower(s)/Co-Borrower(s)/ guarantor(s)/mortgagor(s) who have defaulted in the
{Loan Cade No-19800043283) (Delhi - | All the Part & Parmel of Propeny - Unit No £ 040 | 20022024 for Rs. 887981/-(Rupses | 1205/2024 repayment of principal and interest of the facilities obtained by them from the Bank and whose facilities account have been classified as
Safdurjung-Branchy, Jai  Kishore | Ground Floor Plot Mo, 235237  anant Raj | Exght Lakh Eighly Seven Thousand | ( Symboic) Non-Performing Assets (NPA). The notice was issued to them under Section 13(2) of the Securitization and Re-construction of Financial
{Bioerower) Kailash Devi{Co-Barmower) Neemrana Alwar Awar Alwar Rajasthan - 301034 | Nina Hundrad Exghly One Cnly) Assets and Enforcement of Security Interest Act 2002 (SARFAESI Act) on their last known addresses but they have been returned un-served
{Loan Code No-11900000682) {Noida- | All e Part & Parce of Property - Flat No-123, 121n | 26/08/2023 for Rs, 4901335 Rupees | 110912024 | || and as such they are hereby informed by way of this public notice.
Branch], Anil  Rohila {Barrower) | Floor Black- B1, Aravall Heighls Dwarkadhis Projecl, | Fory Nine Lakh One Thousand Three | | Symbalic) SR. A tNo. |7 L Name of Borrowers, co- 0/s. A 13(2) Notti NPA Dat Notice Dat
lArchang {Co-Boerowar) Ser-24 Dharuhers Gurgaen Handana - 122001 Hundred Thirty Three Cnly) No. ccountNo. | TypeotLoan| 4 rowers, Mortgagors s. As per 13(2) Notice ate otice Date
{Loan Code No-071008001098), | All the Part & Parcal of Property - Flat Mo, 308, 3rd | 25/09/2023 for Rs. 17177140-| qqmo0a02d 1-MR. SANJAY S/0 KRISHAN Rs. 32,77,327.14 (Rupees Thirty Two Lakh
{Rewari-Branch), Jitender  Singh | Floor, Towesr-8, Tha Royal Court, Apna Ghar Bulldwed | (Rupees Seventeen Lakh Seventeen | | symicfic) 4. |AFH00030044| HomeLoan | |\ 5 \irs SANTOSHW/0 | SeventySeven Thousand Three Hundred 31-Jul-2024 | 09-Sep-2024
(Borrowar) /Pritam (Co-Bomiwar) Pyt Lid. Neamrana Alwar Rajasthan = 301706 Thausand Saven Hundred Fourtesn ) ’ 1057 “facility ) SAN]AY Twenty Seven and Paise Fourteen Only) due as
Caly) ) on 31st August 2024
{Lean Coda Mo-26600000705), (Delhi | All e Parl & Parced of Property - Wz-5b, Mew Na, | 27111/2023 for Rs. 1814867 | qamoimnd Details of secured asset - BUILT-UP PROPERTY NO. 338 (OLD) & NEW NO. 14-C (PART), MEASURING AREA 55 SQ. YARDS, I.E. 45.98 SQ. MRTS., CONSISTING OF
Rajouri Garden-Branch), Shiv Narayan | Wiz-Gb2, Built On A Plot No. 185, 1st Floor Without | (Rupees Eighlesn Lakh Fourteen | | sumnic) TWO ROOM SET ON GROUND FLOOR, TWO ROOMS SET ON FIRST FLOOR, WITH COMPLETE TERRACE/ROQF RIGHT, WITH RIGHTS OF UPPER CONSTRUCTION UPTO
Pal (Bomower) Akag Narayan Pal (Co- | Right, Gall Mo, 7 Kh No. 2 Villge Nangli Jatb, Krishna | Thousand Ni ik v S ! THE LAST STOREY AS PERMISSIBLE BY LAW, FITTED WITH ELECTRICITY, TAP WATER, WITH METERS, OUT OF KHASRA NO.4/36, SUITUATED AT ABADI RAM NAGAR
e L e W LG L T s O EXTN. NO.2, IN THE AREA OF VILLAGE KHUREJI KHAS, ILLAQA SHAHDARA, DELHI-110051, AND BOUNDED AS UNDER:- EAST : ROAD, WEST : OTHER'S PROPERTY,
! : . i NORTH : REMAINING PORTION OF THE SAID PROPERTY, SOUTH : OTHER'S PROPERTY.
(Loan Code MNo-15000001591), | Al the Part & Parced of Property - Fiat Mo, Ug 1, Lig [ 2011202023 for Rs: 22165857/ | 100872024 T I MENRAIDDDITS 0T e 15t e 0 O Eiehteen Lakh Eieh
|Ghariabad-Branch), Mirsj Tiwan | Floor, Best Homes 1 Khata No-00009 & Khasra Na. | (Rupeas Twenty Two Lakh Sikieen | ( Symboic) 5. |AFH00030044) Homeloan | '~ smAwnomj 2 MRS nfbusén (Thrae |+(u:5$:ds Ezghte?“m :an i 'I;éaig 014ul-2024 | 09-Sep-2024
[Bormower) fSatdhna | Co-Bompwer) 51, Willags - Garni Chewkhandi Noada Gawstambudh | Thousend Nme Hundred Fifty Seven : 3591 “facility shty P
F ' KABEESA D/0 NASEER KHAN Thirty Only) due as on 31st August 2024
hiagar Utlar Prachesh - 204 301 Crily)
: I T : - Detalls of secured asset RESIDENTIAL EWS, FIRST FLOOR, FLAT NO 11 FF, SITUATED IN POCKET/BLOCK-7/35, SECTOR- 82 NOIDA DISTRICT GAUTAM BUDH
| 10000 : el arty - -0z, 4 far Rs. i-[Rup=gs 7
Loan chIer_:-?.“nﬁ 4;&5-!33.ir~l§r:al E::E?::HFTTE;JEME::H 12?;”:;1:‘5:7*?&? EWL‘;:'EE il’lﬂefl H;Irffﬁ‘;ié?ﬁ:ﬂ 141082024 NAGAR-UP, HAVING TS SUPER AREA 24.86 SQ MTRS. DULY ALLOTTED/TRANSFERRED BY THE NOIDA AUTHORITY, VIDE REGN. ID. 60108005, HEREINAFTER REFERRED
SACKY LIManCh), Maganoa hil = e T L ! wtiell Bl A i : [ Symiodc) TO AS THE PROPERTY AND WHICH IS BOUNDED AS UNDER:- NORTH BY : AS PER SITE, SOUTH BY : AS PER SITE, EAST BY : AS PER SITE, WEST BY: AS PER SITE
[Borrower) /Dhama (Co-Bamawer) Loni Ghaziabad Ghariabad Uar Pradash- 201007 | Hundred Fordy Eight Only| <1 i
F ; §Em . - - A = . The above borrower(s)/co-Borrower(s)/guarantor(s)/mortgagor(s) (whenever applicable) are hereby called upon to make payment of outstanding amount
AeTOB0431 1|r‘-l ||l'\'l' 1 10T W ¥ Bl | sl L . . h . . . . . .
:{I;ia ZGECFES;:L VH?‘IEanE-lE?anillj-llll EJLI:.:.TT- arl aﬁ?ﬂf]?ﬁ? nglluh:;ﬁﬂgi I:;u: E:.-E Li“}f "‘?I[.Et: _ﬁg:'ﬂ H%Egﬁs I%EE';E*H within 60 days from the date of publication of this notice, failing which further steps will be taken after expiry of said 60 days under sub-section (4) of Section 13
IF&aiErEh Kumar (Barrawer) IT'JE!E|F.L":I'; Gurganf‘.pglilaryﬁlr-la -12?|].’il'-1 J b Five Hundred h'-ﬂF"-FEF-‘jI‘I-';'| . i Of SARFAES! Act
Dl | oo B fevesr] & T Furthermore, this is to bring to your attention that under Section 13 (8) of the Act, in case if the dues together with all costs, charges and expenses incurred by us
: are tendered at any time before the date of publication of the notice for public auction/ Sale then Sale shall not be concluded and secured asset shall not be sold
{Loan Code Mo-13300000467), | Allihe Parl & Parced of Fropery - Plot Mo, Rz-d-86b | 27/05/2024 for Rs. 14831770 | 110502024 or transferred by us, and no further step shall be taken by us for transfer or sale of that secured asset.
[Cannsught Place-Branch), Ranku Sen | First Floor Frond Side Khasra 3106, dabri Extn New | (Rupees Fouriesn Lash Eighty Threa | [ Symiodc) . . . 3 . . -
Fiorrowar]Rashimi (Ca- Bomwer) Dielhi Wity R Rights. Dl New Dl Deili = | Thotsand. e’ Huridred Sevenky Date : 17.09.2024 , Place : Delhi NCR Sd/- Authorized officer, For YES BANK Limited
110045 Saven Jniy]
[Loan Code Mo-0%200001769), | Allthe Part & Parcel of Proparty - Ploliog, 0-10,kont | 26/03(2024 for Rs. 2D3IBEETI- | 1300802024
{Rohin-Brarch), Mohd YWesam N-crrﬂ'r Upper Ground Floor, Withowt Roofblock- 0.gefi No. | (Rupees Twenty Lakh Thirty Five | ( Symibodc)
Khan (Borrower) (Mohamamd | 20kh ko= 4, Mew Mabavir Kagar, Kew Delt New | Thousand Six Hundred Elghty Seven r:*"‘ KETAI{ MAH IHDHA BAHK LTD- PUBLIC NOTICE FOR
Jalaludin Khan ':':D'EETTD'I"E” Cialle Dalkd - 110018 ':“'llﬁ" - ['.urul:-ra1E IdE.ﬂtln' Mo, LEST10MHT985PLCIAETIT A.LIETIDH CUM EALE
- - - ; Registered Dffice: - 27 B, C 27, G Block, Bamdra Kurla Complex, Bandes (E), Mumbzi -200051, Corporate idendity Mo LeST10MH1 385PLED3R13T).
(Loan Code ho-19600043842) (Delt - | Al the Part & Parcel of Preperty - Unit No L E"ZIFF' e LR R LT Rl B Regional Office, Kelak Mahindra Bank Lid., EPICAM, 2nd Floor,68,68/1, Najabgarh Road. Moti Nagar, New Dethi-110015.
E;'EJrjung:Erﬂmh! FD;.JE', , IH?.r'al grf'lrdﬂ e E;'E!" H'HTIES Tmrer-;‘zinﬂﬁl:le‘lll:lur-l. Hmadl'ah?. Th rt;:'g;'m TI:.;':E'.EM Cine | | Symbodc] Modica i heraby gaven o the public i general ard in padicdar fo fhe Bormowes Co-Borrowan GuarsntonMongagor that the below desoribed immovable
(Ramawer) Manu  Rawal: (Lo~ | sohnaGurgaen Burgeon Haryand - Ted Lncoed Tty 2ven ny) praperties mortgaged fo Kol Mahingra Banik Lid, and lhe Physical Possession ofwhich has baen taken avar by Ihe Aulharised Ofcer of Kalak Mahindra Bank
Boaer) Ui, will be sl on “AS IS WHERE 15" “WHATEVER THERE 5" AND “AS IS WHAT 15" basis, 0ffers are invited 1n take part in e-auction hraugh the Web
{Loan Coda No-24800001316),[Dalhi | All the Part & Farcel of Propeny - Flat No-GF-3, | 16/01/2024 for Rs. 1727166/ | 430000054 Poral of our e-Auction Servica Parlmar, Ms.C1 Inda Pel Lid  (weescctindia.com) Le hltps e barsaducions.com by the urdersigned for sale of tha
Janakpur-Branch, Sangeav  Jain | Ground Flaor, Front Side, Plot No-21, Block-C-10, | (Rupess Sevaniean Lakh Twenly |\ comenge) rmarvable properties ofwhich particulars are given beiow -
{Borrower) fSangita. Jain [(Co- Viliaga- Saddulabad, pargana, loni, ghaziabad, UP | Seven Thousand One Hundred Sody | Name of he Barroweria) Demand Hotice Descriphion of e Reserve | Eamost | Dale o Datel time
Bomowar) Ghaznahad Ular Pradesh - 201102 S Only} | Guarantor(s} Dake and Amount Immavable property Price Money | Inspection of Auction
[Loan Code Mo-14600001233), [ ANl the Pat & Parcel of Progesty - Plot Moo 811, | 26/03/2024 for Rs. 26073380 | 13ooeoze | |7 Mis Aero Marine Logistics Pvt | 09/08/2021 ALL THE PARTS AND PARCEL OF | Rs “E*' posit | of immevable Fop s
;s A S Y 7= ; e Ltd Throwgh its Directors Rs. THE PROPERTIES BEARING|100,00000- [(EMD) | preperty
{Meerut-Branch), Furaksn [Bomower} | Pocket-c, Dr Bam Mancher Lohiva Magar awasi | (Rupees Twenfy Six Lakh Sewan | { Symboic) 5 M e % ADDRESS "S5 SERS | iRy o from
IFoalizara F (Go-Bormowes) Bhukhand Meend Meend Mesnl Uttar Pradesh - | Thousand Three Hundred Thirty (Borrower & Mortgagor] 2. M. 21834458011 {Property °5-5 5-45-| (Rupees Cre | 00 of | p4.10.2024 | 1100 hes to
02 Exqhi Ouil Sarvinder Singh  [Guaranter) 3. (Fupess Two Crore | T, Sacond Floor, Pankaj Ancade. [ Crara Oniy) Eid 1100 hrs - 1200 hrs
S 12 - A —— .-, ... || A— —— Mrs. Pranoet Kaur (Gurantor) 4, Mr. | Eighleen Lakh | Pocket-IV, Plat No.5, Sector-1t Amount | 1400 hrs
(Loan Code Mo-13300000475), | Allthe Part & Parcel of Propesty - Plof No, Rz-d-660 | 27105/2024 for Rs. 519660/ (Rupees | 111082024 | | Swaraj Kumar Mohanty (Gurantor) | Thirty Four Dwarka, New Dalhi-110075, Super
(Cannaught Place-Branch), Rmku Sen | First Floar Fronl Side Khasra 346 dabrl Exin New | Five Lakh Nineleen Thousand Sbx | ( Symbchc) | | 5 Mrs. Anjali Mohanty (Gurantor) | Thousand Feur  farea admeasuring 795 Sq.Ft
{Borrower] /Rashmi (Co-Bomowar) Dialhi Wio Roof Rights. Mew Delbi NawDalhi- 110045 | Hundrad Sixty Only) [Loan Account No. Hundred Fifty Eight | Type of Possession:-Physical
932120000042, and Paise Mingdy
{Lcaan Code No-20000042707), (Moida - | All the Part & Parcal of Property - Property Ne-187, | 2711002023 for Rs. 2268662/ | 1209/2024 4516TLO1 00000005 & One Ornily]
seclor 2-Branch), Charan  Singh | Khasra Mo-842, Village Chandrawesli, Aligs| (Rupees Twenty Two Lakh Sixly Ming | { Simboic) 4E1ETLOA 0D00OD0E)
Lﬂﬂ”ﬂ'-'-'?” taonay S G | Shandais D?]HII Gﬂrj%ae Ram Bala Thakur Dwara, | Thousand Six Hundred Siaty Two Last Date for Submission of Oers | EMD:- 07.10.2024 till 5.00 pm. {incremental Amount: Rs 1,00,0000)
TRy ahahdara, Dilkv M Dl b Dalh = 190062 Calyl Important T % Conditions of 32l
[Loan Code Mo-HLSAODIZIFBATUY, | All the Papt & Parcal of Proparty - Khasra No 557 2TNSA024 foe R, TOGTED- (Rupses | {2006r024 i1 Theﬁn:m_mlﬁmnn.n:lﬁd_asperIhe furiher Terms and Candigons of the El['.‘dn::urmnrHn:l.aspe:rﬂ'pe,:nran:gmremln:ltlremn.ﬂdnﬂ may o hnough
(Ghaziabad - Raj Nagar-8ranch), Mohd | Property In Ganma Garden Sahibabad Khasra No| Seven Lakh Six Thousand Seven | | Symbodc) the webaite of aur E-Muction Sardce Provicer, Ms.C1 India Pyi Lid e, hitps Hiweew bankeauctions.com_ dacumenis, the detalls of ihe sacured 2s:s
Taiyab (Bormgwer) JGABARULL (Co- | 557 Garima: Garden Ghariabad Garimargall Public] Hundred Eighty Two Cnly) pruibap dar e-Auction and the Bid Farm whichedl b2 submithad 3o 8he authorzaed afficer & the branch oficedeqianal offi ce as pronded hesedn abave
Bomowar) Sehool Ghaziabad 204 005 (2} Al the inending purchasersthidoers are required 1o register their name in the Web Portal mentioned above a3 hitpscifweaw bankeauctions.com and
= 1 xp — e e Lser 10 ane Password in free ol oost ol thelr own o particpate in Be e-fuchon on tha date and tme-aliresakd,
koan Cooe No-HLSADDIDATAATL & | Allthe Part & Parcel of Propesty - Flat No: 285, First | 28105/2024 For Rs, 2B38637/- | 130802024 {3} For any énquiry, information, suppert, procedure and cnkoe Iraining on e-Auction, the prospective bidders may conlact e Mis C1 India P d
HLSADDIDAT4), (De:l - Dwarka- | Floor, Paschim Purl Madipur, Mear Halc Bank, Delni | (Rupees Twanty Eight Lakh Fifty | | Symbodc) Departmeantaf our e-Auclion Service Pariner M. P Dharani Krishna, through Tal. No.: 81 7291971124, 25,26, Mobila No.: 9948182222 & E-mail ID:
Branch), Kapil {Eorrower| [ANURADHA | 110063 Exghd Thousand Six Hundrad Thirgy andhra@clindia.com & supportillbankeauctions. com;
{Co-Boemomer) Sieven Oy (4) Tothe best of krowdadpa end infarmaton of tha Authorizsad officer, these &= no encumbrence in the propaiytes. Howsver, tha inkending bigders may
. - - - - — . in=pact the propary and its documents a5 manbioned ebavear any cther date & fme with prior eppoentment and hay shauld miaka their own ndependent
{loan Code I'-.!n-HLSAN‘.-..-IIEEEE,I_ :!-:II1I'-E Pari & Parcal of Property - Property situsted in | 22009/2024 far Rs, _21E!§IHE-=1.1:|:RI$1H54 13-"2]9.'?'2]?-5 inquiries regarding the encumbrrance, itie of gropertylies put on e-Auction and claimsiightidussiaffecing the property priar ta submitiing their bid, The
!I"'c"}ﬂ:“'ﬂramh_l- Ainls H.I'-urlshe&u Vikiyal Affan Garden Colony, Meerut, Uitar Pradesh | Twenty One Lf’f'?' Sixty N T rll':'mr"'t |, Symiodc) e-fuction edvertisament does nol cansSbule any commitment or any rapresentadion of KMBL. Tha prapery is being sakd with af tha axisting and futura
(Borrower}/Nanni {Co-Boroer] 230004 Four Hundrad Thirty Four Unify) encumbrancas whesher knan of unknown to KMEL. The Authorisad officar/Secured Craditor shall nof be rasponsinla in any way for any third party
(Lean Code No-BLSAD0OO3D36, | Al the Part & Parcal of Property - 1) PLOT MO 60 | 27/05/2024 for Rs. 68641080 | 14092024 clsmsingfiinidues; . .
BLSAOOOOSETF & BLSADIODSBEA), | 51, 62 Tehsi Mahavan I:Iislril:tl? Maihura KHASRA | (Rupees Sidy Nine Lekh Sy Four | ( Symaoic) | | 15 For paricmeting in e e-Auctian, intending puchasers/bidders wil have o submituplosi in the Ve Portal (ntips:uwa benkeauctions.cam) the
(Agra-Branch], Govind Agrawal | NO 203310,420.4%0 264 Wi 30E.0R300 MALLIA Thatsand trie Hindred EightOnly) | dalals of paymant of interesi-fres refiundable Esrnes| Moray Deposil (EMD) of e sscured assetas manboned above by way of Demand Drafl in fevaur
|Eéfr-::-.mr| 'NEH..':'. DEVI,Ajay &Gmwiﬂ MARHAULI .JUH.Mﬂ-FEID-ﬁR |'-1Ia'hL;ra Near BSS 7 of 'Hotak Mahindra Bank Lim&ed' payable at Dbl along with sab-attested coples of the PAN Card, Aadhasr Card, Residenos Address Proof, Board
Co8 T y D Colleae Mat 2513:]1‘ g Resciitions i case of company and Addrass Proofas specified afipee alondg wilhhe raguesite bichender famm inthis regand,
{ S eEAn.LORAE NUSILIR 161 The Susoessiul Broer i requred to deposh the TDS 1% of the toial auction @nount in the mame of the mortgagor i fe Reseres aucion amound is of Fs
2] Situatad &l Shap Jawahar Bosd Sheeraten Markes 87,06, 000,00 { Rupees Fity Lakhs Orily] or more
Kiasba Baldey TehsMahavan Distic 7
: : : bt : e 3 = == Thie Boerowar (5} Mortgager s Guarantar|s) are hershy gran STATUTORY 15 DAYS NOTICE UINDER RUILE 642, 8(6) & 1) OF THE SARFAESI ACT fo
:LD-H-_I'I [.:'Dle' NIU'M': 1548933 & | Alltha ’.:'Hftl!l.!:'-aﬂ.'lﬁ ol F'mparl]r-l:'LEl HOLISE Hc" .E-ﬁ|'-.13.l2i.rz4 Ei.i'l' Hs. "]llE"] !t i :IHI"JE.'.;'J]I." mqpparg_:. tha -|§-||_||_!|| in i snd FEy the dues 5= mertionsd Eove ':]hrlg withi up o dﬂ[e Terest sn ENIENSEE l“mﬂ ”-“1:'. dpﬁm ""E -I'|ph:-.|:.fm|-5 natice
'-"'?1_:'“331'”]- (Meerut-Branch), | 86 & NEW HOUSE NG-7E, BANI 5:"-5-""'" NEAR '.H'JF'E'E'E_ Sixteen Lakh Sidean | ( Symioic) failing which the Securad Asset wil be okl a5 per tha terms and condticers menlionad &bowe, In case there s any dscrepancy between 1he publicetons of
Sanibe Aalam [Bomower) TAVASSUM WERIYAMASIID, MEERLUT 28002 Thousand Twelve and Sy Two sale notice in English and Vemacular newspaper, then in such case the Engish newspaper will supersede the vemacular newspaper and it shall be
{Co-Boarower) Paige Urily) corsiderad as the final copy, thus ramaving the ambiguity, If the Domowen'giarantorsmortaanens pays the amount cie 1o Bank, in il befora the date of sale,
Loan Code No-HLSAO0052CS6), | All e Part & Parcsl of Progery - Property ro 18F | 2710512024 for Rs. 5088040/ | 120m/z0z4 | | Ausanisfiabisintesiopped. _
{Gurgaon-Branch), Krishan Kumar | Upper Ground Floor Ram Nagar Shev KalaMarg | (Rupees Fifty Lakh Ninety Exght | ( Symbodc) For getalled terms and condiions of 1he sale. kindly vish cur official website hips:fwww kolak com/enibank-auctions.himé or contact e Bank oficer Mr
[Barrower) /USHA USHA (Co- | KhasraMa. 5126 Krishna Negar East Deli ShivKala | Thousand Forty Oy} Ashiok Matwand 2 9673737351 & MrVikas.J. @ BRI0994 755 at above mentioned Regional office of Bank
Boroaer) Mardir East Dethu 180057 Special Instruction; e-Auction shall be canducted by our Servica Providar, MU's. €1 Indiz Put Lid an behalf of Kidak Mahindra Bank Limiled {KMBL). oo pre-
3 . f - ¥ F : TYIE F | fied data; whie tha hiddars shal be quofing fram thair pwn home! offices’ place of their Bid a5 par their choica abova the Reserve Prica: Intamet
fLoan Coda Mo-MD014450),(Dalhi- | Allthe Part & Parcel of Praperty - Pardien of Property | '01/03/2024 for Rs. 2970866/)- | 19uma e | bt e £ ; L 3 e
Branch). Rajesh Sharma [Borower) | Munsspal No. 2989/1-FB, GroundFioor,Gali Moo | (Rupees Twenty Nine Lakh Seventy HEI,‘:IE'EE-E pormoity g ofepigeaphesnelie yaquinis nfssliall Vi ks be pragied Ly kiors Uistngehes, Poass ok that e of fnlonl fxnnecny Tdos
Manga Dest {Co-Bomower) 17 Peepal Wala, Village Shadipur, Ranjeet Nagar Thousand Six Hundeed Sty Six v ! Briy reason whetsaever it may be| shall be sole responsibdity of biddars and nailher KMBL nor 1 India Pit #d shall be rasponsila for thesa unforezean
! ' I'-.lelw"'-alhi-“‘-IIIEEIIE- ' ' Orly) N circimstences. In order toward-off such contnigent situation, biddars are requesied o make &ll e necassary emargements! alarmetves whataver requiras
= - ! - =0 thal they are able o circurrent such situation and 58| be sbis to paricipate in the a-Auction succasshdly, Howe'es, 8is requesied i the Bidded 5} nat 1o
Place; Delhi-NCR Sdi- (Authorised Officer) waitlilHhe last moment b quodedimprove bisd her Bid bo evoid sy such comples situations,

Place- Deiti Dale: 18052024 S Aushorised Ofcen, Kolak Mahindra Bank L,

financialexp.epaprin

New Delhi




